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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

02.09 .02 

The pplicnt is a-se 
.- On call • Learneci AC, £oZ 1  

-- R-1 prays for futher t_'Une il  
to filecounjr, eard j 
Tirnegranteci till 16.9.200 
or counter. No steps 

takcn by R2 and R- I to fi 
counter. 

GIR.R 

2p_9 .2002 

The iplicant is 
absent on call. Ld.A.0 
for R..1 prays for further 
time to file counter. Hear 4 

Time granted till 04.10'.20 
for file counter. R..-.2 and 
R-3 are absent. NO steps 
tacen by them to file any 
counter. 
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Hf llir.S.J.itaad.a,ioarried Couasol for 

the 	licant, ir..C.iTobaaty, load Courd 

apmearing for the &fovt. of Orissa, and Mr 0 P.Jash 

learned Addl.00:i:,a Coa:ol 	flj for 

Uoon of India. 

I1r. :ç c..Io 0nty, laazrcd Counsel 

peeririg on hohalf of tb Govt. of Oriosa, rhoft 

submits a Neaorardurn of Compliance filed by tha 

eondant no.2 fixing th pay of the Aonlicn 

at F3.19,90O/-71tb effect from 5.3.197 and in 

the' sar:ic ciorandum tho ccountacib General (AfE) 

Urissa, has already been 	 Zor taking 

nocessary action for effecting paynent of tho 

arrears as due and admissible to the Applicant. 

Jith this, the main grievance of the ?policaut 

has been mat. e 'hope and trust the 

2.espoadarits will do all the best to disburse 

arrear pay of tho Zplicorit at the shortest 

possible time. 

Send cciies of this or9er to all the 

aarties of this Original çplication and free 

copies of tois or Tier be served on the Counsels 

aapaarin'g for both the parties. 

A cory of this order along with office 

ordor iIo.l7QB4/F 	::t.30 19Q2 of the Forest & 

nvioramrit Daaxont, fovt. of Crissa, be scn 

to th Accutant Genoral A &) ,Orisso and 

the Accountant 'oaeral(Aulit),Orissa, for taking: 

Lcac;ion La the r:Tattar. 
'I 

Acco: d'npl y, tho Origin a pplicaticn 

is 	s -:ose;i of. 
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